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A/ORDER

This assessee’s appeal for

assessment year 2014ris®s against the

Commissioner of Income-tax (Appeals)-10, Kolkatarder dated 18.05.2018 passed
in case No0.447/CIT(A)-10/W-35(2)/2014-15/2016-17VKiavolving proceedings u/s.
143(3) of the Income Tax Act, 1961; in short ‘thetA

Heard both the parties. Case fil

2. | notice at the outset that the

e perused.

CIT(A) has pddsis lower appellate ordex

parte whist confirming the Assessing Officer's actionsallowing /a addition

advances from Sandeep Creditors, telephone expesaasy and business expenses
involving sums o0f%8,88,796/-,320,828/- 22,25,418/- & %3,650/-; respectively.
Learned Addl. CIT-DR vehemently contends during ttourse of hearing that

CIT(A) has afforded sufficient opportunities of hieg to the assessee for presenting
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its case in the course of lower appellate procegdiBhe takes me to page 2 para-3 in
CIT(A)'s order suggesting speed post notice dat®d04.2018 for hearing on
16.05.2018. She fails to dispute that CIT(A) hascpededex parte against the
assessee for a single default in appearance b€fdr@\). Coupled with this, the
CIT(A)'s adjudication in respect of all the reletagrounds pleaded has nowhere
discussed the relevant facts and circumstancesrebedffirming the Assessing
Officer's action making the impugned disallowangéegdition(s) as contemplated
u/s 250(6) of the Act. | therefore deem it appraf@iin these peculiar facts and
circumstances that the CIT(A) needs to re-adjudieasessee’s lower appeal afresh as
per law after affording three effective opportugstiof hearing. Ordered accordingly.
3. This assessee’s appeal is allowed for statigiiogoses.

Order pronounced in open court on  31/01/2019
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